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Central Administrative Tribunal
Principal Bench, Neu Delni.

0A-740/52
MP~1195/63

23 December 1993

Hen'ble Shri Bb HHIEE, Member{J)

Hen'ble Shri PT THIRUVENGHDAN, Member(A)

5mt Moerty Devi wd/C Late ChunnZ Lal
r/e Vill, Gekalgarhgﬁeuar) .
Distt. Mohindergerh\Harayan, '
eeeoApplicant
By HAdvecate: shri VF oharma
Versus

1. Lpien ef India Threugh tre General Manager
Nerthern Railuay, Berada ﬁousa, New Oelhi.

2. The Divisienal Railuey Manascer,
Nortrern Railway, Bikaner

3. The Lece Foreman
Nerthern Railway, hsweri(tarayan]

eeessRESpUNdEnN S
By Adveca.s ohri Rajesh

0 K A L ORDER

Hep'ble ahri B3 Hec de, Membsr{(3}

Hen 'ble shri PT Thiruwvengadam, Mamber{A)

During the ceurse ef hearing it is edmittied that the
epplicant is a PP aptes. Khe lsarned ceunsel for the
applicant states that if Ex-gratic payment is given te
his client he is ready te wvithdreuw the Gﬂ fer which
the the lsarned ceunse]l fer tre Respo: dent rewdity ayrzed.
Accerdingly, t he Respundent is directed te p:tﬁihe ex-gratia
pensian within tue menths eon receipt of this erder. OA

and Mk is dispesed of «t ne costs,
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(PT THIKUVENGKDAM) (Bs HEGDE) i
Member(A) Member(J)
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